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> IN THE CENIFAL Z ADMINISTFATIVE TREIBUNAL, JAIFUR EENCH, JAIPUR.

* % %
Date of Dezcision: 13.1.97
OA 637/96
1. Laxmi Marain, Ad hoo Gocds Driver, FPhulera.
2. Pajendra Prasad, Diessl Azziztant, Phulera.
... Applicants
Versus '
1. Dnion of India throuwgh the Sensral Managsr, Waetern Pailway, Churchgate,
Bombay .
2. Divisional Pailway Managsr, Wesketrn Failway, Jaipur.

... Respondents
CORAM:
ROI'ELE ME.GOPAL I'RISHITA, VICE CHAIRMALIL
T’N ELE MF.J.FP. SHAFMA, ATMIITISTFATIVE MEMEEE

For the Applicants - ees Mr.G.S.RBapna

\T

) For the Respondents e 7
A, ‘
) O-RDER
FER - HOM 'ELE ME ,GOFPAL TFISHITA, VICE CHAIFRMAIN
Applicants, named akwove, in thiz application under Szction 19 of the
Adminiztrative Tribunals Act, 1985, have prayed that the ordsrs daced 15.5.96,
ak Ann.A—4, brr which peracnzs having goalified the writken cxaminacion for the
pozt of Goods Driver acale Fa.l350-2200 were found fik for heing o=lled for a
, viva-voos test, and datad 7.11.26, at Amn.A-5, by which names containe

therein were placed in the provisiconal panel, may ke guashed.

S
2. ~:rﬂ the learned counzel £or the applicants.
3. The caze- of the applicant 1.1 i3 that whils working a2 & Shuntsr he was

J

promoted as Goods Driver by an ordst datzd 12.5.95 on ad hoo basiz. Applicant
Mo.2, while working as Diezzl Assistank, oleaved ths Paychological Test in
Ma7, 1996 for the post of Goods Driver. Their grisvance is that the acticn of
'
the respondznts in not including their names in the provisionzal pansl Jdatsd
7.11.96, at Amn.A-%5, iz not suatainaklde. Zino: the vacant posts are
available, the apglicants_st=te, they should have b=an c@l@h“ei and placsd on
the pansl. The lezrned counzel for the applicants has placed reliance on a
"decizion of Hon'bls the Suprems Couri in the case of F.C.Srivazcava va. Union
of India and others, dzcided on 3.11.9%, in a Civil Appeal arizing cut of SLP
(C) Mo.9266/93 and contendsd th
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ince the record nobe provides that a person
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wvho haa lx=en worling o
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the post for which szlection iz baing held on ad hoc

Faziz and whose worl i

(lﬁjQQW in the interview. It
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quite satisfact-:n:f should not be xﬂ"él‘_‘]..':i = 1nsn
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the Hon'hls Supreme Court had considered
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the record note cironlated vide leiter dated 9.12.75 issusd by the Failway

Board.  Since the posts of Goods Driver are safet; category poats, these post
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conld be £illed up by persons after{they have cleared the entirve selecticon
procezss. Therefore, the judQement of Hon'kle the Supreme Court i3
diztinguiczhable on facts., If the respondents found the work of applicant Mo.l
satisfactory, it waz for them to dzcide whether he should be made to contine
cn the post of Geoods Driver <n ad hoc kasiz till soch bime as all the
vacanziea are £illed up on the aksiz of a regular procszss of sele:tioﬁ. The
ramss  of cnly Fhose persons have been includsd in the provizicnal panel who

have clzared the entire selaction process.  Applicant Mo.2 haz never worked as
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a Gouwlz Driver. The aciion of the respondents in not includingy the names of
thz applicants in the provisicnal pansl cannct ke faulted o
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. Sukject o the cbservations mads above, this application is Jdismizsed at

the stage of admiasion.

Do .“‘j“ C"(b\ol&lﬁ? .
(0.F. SHAFMA) (COPAL FRISHMA)
ADMITIISTFATIVE MEMEEE: VICE CHATFMAN
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